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Notification

The 24th February. 2012

No. of Pu n jab  Village  C om m o n Lands
(Regulation Haryana Amendment) Bill, 2012, is  hereby published :or general
information under proviso to Rule 128 of the Rules of Procedure mid Conduct of

Bill No. 7-111-A of 2012

THE PIINJAB VILLAGE C OMMON LANDS (REGULATION)
HARYANA AMENDMENT BILL,  2012

A

B t u

further to amend the Punjab Village Common Lands (Regulation) Act, 1961, in
its application to the State of Ilaryatut.

Be it enacted by the Legislature of the State of Haryana in  the Sixty-third

I. This Act may be called the Punjab Village Common Lands (Regulation) S ho rt  t it le.

Haryana Amendment Act, 2012.

2. For clause (a) of Section 2 of the Punjab Village Common Lands

"(a) "Assistant Collector of the first grade" means an Assistant
Collec tor o f the first grade and includes any other  officer
empowered by the State Government to exercise the powers and
perform the duties orAssistant Collector of first grade under this
Act;'.
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STATEMENT OF OBJ EC TS AND REASONS

Under the provision of Section 2(a) of the Punjab Village Common Lands
(Regulation) Act, 1961 the powers of Assistant Collector of the first grade can he
used only by the Sub Divisional Officer(C), City Magistrate and District Revenue
Officer, while Departmental Officers i .e. Distnct Development and Panchayat
Officers and Deputy Chief Executive Officers of Zila Parishad are not authorized
to use these powers. To ensure the timely disposal of eviction proceedings regarding
shamilat land, it is necessary to empower these officers to use the powers of Assistant
Collector first grade. It  is , therefore, proposed to  amend the Section 2 (a) of the
Punjab Village Common Lands (Regulation) Act, 1961.

Hence, this Bill.

BHUPINDER SINGH HOODA,
Chief Minister, Haryana.

Chandigarh :
The 24th February, 2012.

SUMIT KUMAR,
Secretary.
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